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FINAL ORDER NO. 51295/2026 

Learned authorised representative appearing for the department 

has pointed that the appeal has been wrongly filed under the Service 

Tax head as the demand pertains to the Central Excise duty. Learned 

counsel for the appellant seeks time to rectify the same and make the 

necessary corrections in this regard. The present appeal is, accordingly, 

dismissed. 

(Order dictated and pronounced in open court) 
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